
85 Written Answers BHADRA 7, 1900 (SAKA ) Written Answers 86

Hathi Committor Report, which has 
already been laid on the Table of the 
Home.

t’c) Since the Permission Letters wrrc 
issued in the fifties, it is not possible to 
state if Indian Companies had been re­
fused the manufacture ol' any such item 
covered by Permission Letters issued to 
Foreign Companies.

Redaction In cost of production of 
Fertilizers

A7Qi. DR. SAROJINI MAHISHI: 
Will the Minister of PETROLEUM , 
CHEM ICALS AND FERTILIZERS 
be pi rased to state:

(a.i in view of the fact that more than 
Ri. 50 crores are I'iven by way of subsidies 
to indigenous phosphatic fertilizers, what 
concrete steps are being taken by Go­
vernment to reduce the cost of production 
of these fertilizers; and

(b) what is the total quantity of phos­
phatic fertilizers imported in the past 
three vears ?

THE M INISTER OF PETROLEUM  
AND CH EM ICALS AND FER TILI­
ZERS (SHRI H. N. BAHUGUNA);
(a) Alxuit <»o  to 70 per rent of the cost 
of production of phosphatir fertilizers 
is accounted for by the cost of basic inputs 
like imported phosphatir acid, rock- 
phosphate, bulk of which is imported, 
and potash and sulphar, both of which 
ai-e also imported. .\s the inputs are 
mainly imported, we have little control 
over ilvir cost. However, it has been the 
constant ende.ivmir of Guvorninrni to 
reduc** the cost of production and make 
fertilizer available to the farmers at 
reasonable prices. With this in view, 
measures such as reduction in import 
duty on phosphoric acid, reduction in 
excise duty on super-phosphate and 
reduction in the price of imported potash 
were taken in the past in order to reduce 
the cost of production and thereby, he price 
to the fanners. Since, however, these 
measures were not adequate to bring about 
significant reduction in the prices of phos- 
phatic fertilizers, the scheme of price 
support was introduced with a view to 
bringing down the prices.

f b) The quantity of imports of phos- 
phatic fertilizers in terms of nutrient is 
furnished below:—

Quantity 
in lakh

Year tonnes of
P 205

* 975- 7°  • 3'37
1976-77 . . . .  0-33
1977-78 . . 1 64

Lay off in M/s. Dharanghdra Chemical 
Works and M/s. Plastics Resins 
Limited, Sahupuram Arumuganeri 

and Tirunelveli

47<p. SHRI K . T. K.OSALRAM: Will 
the Minister of PETROLEUM , CHE­
M ICALS AND FERT1LIZERS be pleased 
to stale:

(a) whether it is a fact that there was 
lay off in Messrs Dharanghdra Chemicals 
Works, Sahupuram and Messrs Plastics 
Resins Limited, Sahupuram, Arumuganeri 
Tircnelvili District Tamilnadu State 
during the currrm year as well as last year;

(b) if so, what is the reason therefor;

(c) whether Covrrnnicnt are aware that 
a number of small scale industries depen­
ding upon the raw material Resins, will 
be affrcted if M/s. Plastics Resins were 
to slop production; and

(d'i if so. whether the Government 
would take over the management of this 
Unit in the interest of the small scale 
industries or whether the alternative 
entrust the management with its sister 
Unit v i e . ,  Dharanghdra Chemical Works 
Ltd., Sahupuram for its management?

THE MINISTER OF PETROLEUM  
AND CHEMICALS AND FERTILI­
ZERS (SHRI H. N. BAH l.GUN'A) (a) 
and ;b\ There was no lay off in M/s. 
Dharanghdra Chemicals Works during 
the current year or during the last year. 
M/s. Plastic Resins and Chemicals Limited 
was closed from nth  November to 24th 
November, ’77 and during this period the 
workers were laid ofT. The factory again 
closed down on 15th February, 78 due to 
uneconomic operations a n d  the lay ofT 
of the workers continues since then.

(c) and (d) . The problems of this 
Company were discussed in an inter- 
Ministcrial Meeting and the matter is 
under examination.

In the meantime, import of PVC resins 
is being allowed to meet the gap between 
the demand and the indigenous availability.

Sale of Non-Canalised bulk drugs to 
IDPL on high-gea basis

479s- SHRI RAM JILAL SUMAN: 
Will the Minister of PETROLEUM ,. 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) details of non-canalised bulk drugB 
sold to IDPL on high-sea basis during 
the last three years, year-wise;

(b) under what authority were these 
high-sea sale's were also effected in favour 
of any other authority; if so, details 
thereof; if not, why; and




